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MII{ISIRY OF AGRICIJLIIJRE

(Departurent of Agdculturc and Cooperation)

NOTIFICAIX)I{

New Delhi, the 8th January,2008

S.O, 45(E).-Whereas, the Central covemment, in

exercise of the powen conferred by suFsection (2) of
Section 27 of the Insecticides Act, t968 ('16 of 1968)'

published a draft Gter to ban the use of Diazinon in

Agriculture cxcept for house hold use vr'le notiEc*ion of

90 Gv200E (t)



2 THE GA.ETTE OF INDIA : EXTRAORDINARY IPARI II--.SEC. 3(ii)l

the Covemment of India in the Ministry of Agriculure
(Department of Agriculture and Cooperation) number

S.O. 1687(E) dated the tst October, 2007 for inyiting
objeaions and suggestions ftom all persors likely to be

affected thereby before the expiry of a period of forry five
days from the date on which copies bfthe Official Gazette
containing the saidnotification were made availablc to the

publicl

And whereas, copies ofthe said Gazette were made

available to the public on the lst day ofOctober, 2007;

And whereas, no objections and suggestions were
received from the public in respect ofthe said dnft Order;

Now, therefore, in exercise ofthe powers conferred
by sub-section (2) ofSection2T read wift Section 2E of6e
Insecticides Act, 196E (46 of 1968), the Cental Govemment
hereby makes the following Order, namely:-

ORDER

l. (l) This Order may be called the Restriction on

Use ofDiazinon Order, 2007.

(2) It shatl come into force on the dare of its
publication in the Official Gazetre-

2, (1) No person shall use Diazinon in agriculture
except for household use.

(2) All the holders of cenificate of registration
shall retum the certificate of registration to
the Regisradon Committee for incorpomtion
of the waming in bold letten "Banned for
use on Agriculture" on labels and leafles.

(3) lf any person who holds the certificare of
registration fails to retum the certificate to
the Registration Committee, refened to in
clause (2), within a period of sixmonths, the
certificate of registration granted to rhem
shall not be renewed or action shall be taken
under Section l.l ofthe said Act.

3. Every State Govemment shall take all such steps
under the provisions ofthe said Act and the rules
made thereunder, as it considers necessary for
the execution ofthis Order in the State.

[F. No. l7{212006/PP-{

Dr. W.R REDDY, Jt Secy.
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NOTIBIA{ION

New Delhi, the Eth Janury, 2008

S.O. 46(E).-Whereas, the Central Govemmenl in
exercise of the powers conferred by sub-section (2) of
Section 27 of the Insecticides Act, 1968 (46 of 1968),
published a draft Order to withdraw the use of Fenthion
in Agriculture except for locust control, househotd and
public health vlde notificafion ofthe Govemment oflndia
in &e Ministy of Agriculare (DQartnent of Agricultue
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and Cooperation) number S.O. 1588(E) dated the
lst October, 2007 for inviting objections and suggestioff
fiom all persons likely to be affected tlrereby before the

expiry ofa period offorty five days tom the dale on which
copies of the Official Gazette containing the said
ootification were made available to the public;

And whereas, copies ofthe said Gazette wete made

available to the public on the lst day ofOctober, 2007;

And whereas, no objections and suggestions were

received from the public in respect ofthe said draft Order;

Now, therefore, in exercise of the powers confened

by sub-section(2) ofSection 27 read with Section2E ofttre
Iflsecticides Act, 1968 (46 of 1968), the Cenfal Coveflunent

hereby makes tlre following Order, namely :-
ORDER

l. (l) This Order may be called the Restriction on

Use of Fenthion Order, 2007.

(2) It shall come into force on the date of its
publication in ttre Official Gazette.

2 (l) No penon shall use Fenthion in agriculture

except for locust control, household and

public health.

(2) AII the holders of certificate of registation
shall retum the certificate ofregistration to
the RegisEation Cornmitee for lncorporatioD

of the warning in bold letterc "Banned for
use on Agriculrure" on labels and leaflets.

(3) If any person who holds the certificate of
registration fails to retum the certificale to
the Regisfi-ation Committee, referred to in
clause (2), within a period ofsix months, the

certificate of registration granted to them

shall not be renewed or action shall be taken

under Section 14 of the said Act.

3. Every State Govemment shall take all such steps

under the provisions ofthe said Act atrd the rules

made thereunder, as it considers necessary for
the execution ofthis Order in the State.

lF. No. 1752n006/PP-!

Dr. W.R REDDY, JL S€cY.
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NOTIFICAIION

New Delhi, tbe Eth January, 2008

S.O. 47(E).-Whereas, the Cenfial Govemment' in

exercise of the powers conferred by sub-section (2) of
Section 27 of the Insecticides Act, 1968 (46 of l96t)'
published a draft Order to withdraw dre use of Metoxuron

vide notification of the Government of India in the

Ministry of Agriculnne G)epartn€nt of AgricultwE and

Cooperation) number S.O. 1689(E) dated the lst october,

2007 for inviting objections and suggestions from all
persons likely to be affected thereby before tbe expiry of
a period of forty five days fium the drie on which copies

of the Official Ga.utte containing the said notification

were made available to the Public;

{
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And whereas, copies of the said Gazette were made
available to the public on the lst day ofOcrober, 2007;

And whereas, no objections and suggestions were
received Aom the public in respect ofdre said draft Order;

Nour, therefore, in exercise ofthe powers confened
by sub-section (2) ofSection 27 read with Section 2E ofthe
Insectic ides Ac! 1968 (46 of 1968), the Cent-al Government
hereby makes the following Order, namely:-

ORDER

l. (l) This Order may be called the Withdrawalof
Metoxuror Order, 2007.

(2) It shall come into force on lhe date of its
publication in the Official Gazefte.

(3) The Registration Comminee shall call back
the certificates of registration granted for

Metoxuron from all registrants including new
registrants.

(a) tf any person who holds the certificate of
regisration fails to retum the certificate to
the Registration Committee, refened to in
clause (3), within a p€riod ofsix monrhs acdon
shall be taken under Section 14 of the said
Act.

2 Every State Govemment shall ake all such steps
under the provisions ofthe said Act and the rules
made thereunder, as it considers necessary for
the execution ofthis Order in the State.

[F. No. l7-62D006lPP-4

Dr. W.R REDDY. Jt. Secy
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